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JUDGEMENT (Oral)

(Delivered by Hon'ble Mr. J.P. sherma. Member (J.

The respondent., «««, issued notice on admission, sh.
Khurana, at the ..irn's of hearing on admission shown a

oommunication addressed to him by the Assistant Director
General ,SGT) dated 06.06.93. This shows that the seniority
of the applicants have already been considered and decided in
the following manner ;

Seniority of applicant No.l is 2516

'Seniority of applicant No.2 is 2056

Seniority of applicant No.3 is 2451

Seniority of applicant No.4 is 4226

Seniority of applicant No.5 is 3303

Deemed date of promotic

• *18.07.79

08.09.78

18.04.79

11.05.86



In this application the relief claimed is

refixation of senioritY and already it has been allowed by the
administration itself. So nothing surviv^ legardina this

effect. The other relief claimed by the applicants is

regarding the benefit of. pay and allowances,. Regarding this,

in the aforesaid letter, it is stated that the Supreme Court

in similar other cases has granted an -interim stay in rsr.sp'i^ct

)f payment of backwagess vide order dated 14.05.93. The
learned counsel for the respondents has also furnished a copy

of the Honbble Supreme Court's order in CC No. 2079S/9r daceu

14.05.93, which is reproduced below :

" Leave granted subject to. delay. Interim S'̂ ay in ^ht

meantime-.

We find that a large number of similar matter , are

being disposed of by the different Benches of the Central

Admn. Tribunal with the result that this Court is flooded

with the SLPs against the orders passed in such matters by the

said Benches. We, therefore, direct all the resches -f the

Tribunal to stay the hearing in similar matters wiiica ruay be

pending and to which may be filed before them, till the

matters which are admitted in this Court are finally disposed

of "

Thus, the relief in respect of backwages shall bt

granted to the applicants as per the final order of the

Hon'ble Supreme Court.



At this stage, the learned counsel for the

respondents gave an assurance on behalf of the respondents

that order i-n respect of backwages ^ be passed by che

administration as per the decision arrived by the Horrble

Supreme Court in the pending.

The application is disposed of accordingly.

(S. Gu ifu:;y!anf.ar^s J . P . Sridxi

Member (A) Member (J)


